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The applicant is a widow of the

deceased railway employ who expired on 5=7-91
penalty of

subsequent to imposition offcompulsory retirement
Weeof . 31=12-1990. The widgw remained in
unauthorised occ-upation of the guarter which
she vacated only on 28-8-1992, The DCRG due to
her husband was releaséd to her after deducting
Rs.8,713.15. on account of penal renmt from 1-5-1991
to 28-8-92. The main relief claimed by the
applicant is to direct the railway administration
to pay the entire amount of DCRG without deduction
with permissible interest thereon. The prayer for
the relief has been opposed by the respondents
on the ground that this deduction of penal rent
is in azcordance with existing reilway instructions
and that Full Bench judgment in Wazir Chand's case
is not applicable in view of the subsequent

pronouncements & the Supreme Court judgment in

/éﬁ?‘-?aj Pal Washi's case.
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2. . The question whether Full Bench
judgment in Wazir Chand's case still holdsthe
field and whether railway administration is
entitled to deduct penal remt on account of
unauthorised occupation of gquarter has been
discussed by me @t length in O.A. No.1365/94» AA_
It is, therafore, not necessary to rebeat the
discussion. Therefore, i: aﬁ;fof the view that
the applicant is entitled to the relief claimed
by her and. 1 dispose of the \bgy.by.passing the
following order 2
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| 0.A. is allowed. Respondents are
directed to refund the amount of R.8,713.15
deducted on account of penal rent from the DCRG
consequent -on death of her
payable to her/husband. We are not inclined to
allow interest on this amount. Railway administration
iss directed to comply with the order within
two months from the date of receipt of this order,
It is clarified that railway administration
would be at liberty to take proceedings under

PP(EUO)Act 1971 for recovery of penal rent.

There will be no order as to costs.
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